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REFERENCE TO APPOINTMENT OF 
GOVERNMENT DIRECTORS ON THE 
BOARD OF NATIONAL RAYON COR-

PORATION 

SHRl BHUPESH GUPTA (West bengal): 
During the last session, you will remember. 
Sir, 1 warned the House that the Government 
was contemplating not to renominate the two 
Government Directors whose term was going 
to expire on 30th June, 1974, on the Board of 
Directors of the National Rayon Corporation.   
Since   then,   Sir,   the  Govern- 

ment has not renominated. That is to say, the 
Government representation has lapsed. Now it 
is quite clear that the Government decided to 
deliver the National Rayon Corporation to the 
Kapadia Brothers despite the very grave 
apprehensions expressed in this House and the 
other House and also despite the fact that it 
had been under the supervision of two 
Government Directors in the past with the 
result not so had. I am rising here again to 
demand that the Government should 
reconsider its policy of appeasing the 
Kapadias for a variety of Tea-sons. Sir, I have 
information that at least three Ministers of the 
Government of India. I repeat, at least three 
Ministers of the Government of India are 
directly backing     the     Kapadias.     Due    
to    their 

individual collective intervention 1   
P.M. the   Government   had     taken     the 

decision flouting everything else to 
the contrary that Government Directors should 
not be there any more on (IK: Board of the 
National Rayon Corporation. Sir, what is 
happening now is simply disturbing. I should 
only like to point out that the Kapadia 
brothers, the two Kapadia brothers, will have 
the right to nominate four. That makes six out 
of 13 Directors. Then, Sir, they have now, in 
the absence of the Government Directors and 
so on, put up another 3 gentlemen who will 
contest the elections. Government is not 
intervening and in the present situation they 
are likely to be elected. One of them is F. G. 
Rattansingh, Vice-President of the Federation 
of Food and Grain Dealers Association who 
indulged in Bombay in a lot of blackmarket 
business by selling wheat at Rs. 180 per 
quintal or so as against the fixed price. This is 
well-known in Bombay. Anybody should 
know it. We have been informed by our Party 
and others of the trade union movement that it 
is so. This Mr. Rattansingh had once run away 
for financial reasons and his family had to put 
an advertisement in the newspapers requesting 
him, dear brother, dear father, dear son, 
to come back. This appeared in the missing 
column in the newspapers. It was done. This 
is on record. You can consult anybody. This is 
how one of the Kapadia candidates for 
elections is getting elected. He has defaulted 
in the repayment of interest on his 
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loans. He wears two caps: one black and one 
white. He wears the white cap when he 
approaches Congressmen and he wears the 
black cap when he goes to the black market. 

The second candidate Kapadias have put 
up is R. D. Shah of the Cotton Market. He 
became once the Cotton Adviser in ihe 
Textile Commissioner. But, some people in 
Delhi wanted to make him the Chairman of 
the Corporation, the Textile Corporation. 
This did not materialise because certain 
shady things were brought to the notice of 
the Government and the proposal was drop-
ed. His antecedents are colourable, shady 
and corrupt and this is well-known to the 
Government and still Government is allow-
ing Mr. Kapadia to put up this man on the 
Rs. 26 crore project, the National Rayon 
Corporation. 

MR. DEPUTY CHAIRMAN: Mr. Bhu-
pesli Gupta, please close now. 

SHRI BHUPESH GUPTA: Let me finish. 
(Interruptions) I know Kapadias, Everybody 
knows Kapadias. Eight to nine thousand 
bales of cloth are accumulated in the 
Kohinoor  mills. 

Sir, in the last five years another, third, 
Director Kapadias are getting elected. He is 
not even an Indian national. His name is Dr. 
Rossi, an Italian, who represents the interests 
of the foreign collaborators on a Board of 
three or four companies within our country. 
Incidentally, he was brought to this country 
by Kanti Desai, son of the last year's Finance 
Minister of this country. 

MR. DEPUTY CHAIRMAN: Please 
finish now. 

SHRI BHUPESH GUPTA: Let me finish. 
These are very relevant informations. 

MR. DEPUTY CHAIRMAN: Yes, but 
there is the time factor. 

(Interruptions) 

SHRI BHUPESH GUPTA: Please do not 
disturb. The fourth one is a solicitor of the 
Kapadias. Therefore, on the Board of 
Directors, Kapadias will have clean ten out 
of 13. One will be from the Unit Trust of 
India. Therefore, Sir, they have decided to 
deliver this Corporation to them. 

All I say is that this has been done due to 
certain political connection. In the other 
House Government denied that and slated thai 
this has not been done because of any political 
connections. Sir, we know it for a fact. 
Everybody knows it in Delhi. If he is 
honourable, he should own up the [ruth. The 
Kapadias are digging in public and amongst 
the business houses and political circles. They 
have heavily financed the Congress Party and 
to the Congress fund and they are saying it. I 
am not saying it. They are sa j ing it Sir, I 
know it lor a fact. They are revealing it lo 
everybody. They were telling it last year. This 
is what 1 pointed out last year when Mr. 
Dikshit was sitting here. Mr. Dikshit knows 
that the Kapadias are saying this. He is a 
knowledgable person. Mr. Dikshit knows 
everything. Therefore, Sir. I have asked 
Parliament to be seized of this matter. Are we 
to just watch when a 26 crore vital project of 
the nation is delivered on a silver platter (Time 
bell rings) to the corrupt Kapadias who are 
polluting public life, indulging in corruption 
and malpractices all along the line and even 
introducing foreigners to sit on the Board of 
Directors? Therefore, I demand that the 
Government should reconsider this matter. 
Inhere, two members of the Cabinet are sitting 
before me—Mr. Malaviya and Mr. Swaran 
Singh. I request them to lake up this matter 
again, go into this matter and ask your 
Government who is protecting the Kapadias. It 
is a public scandal. Sir, I hope the company 
will be saved from the hands of these people. 

SHRI RAJNARAIN (Uttar Pradesh): Point 
of order. 

SHRI BHUPESH GUPTA: Why are you 
disturbing me? I never disturb you. 
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SHRI   BHUPESH   GUPTA:   This is  Mr. 
Rajnaran's polities. 

SHRI RABI RAY (Orissa): That is true 
politics. 

(Interruptions) 

SHRI BHUPESH GUPTA: I have said three 
Ministers have heen named. Since two are 
sitting here I mentioned them. The Prime 
Minister was there I should have mentioned 
her also. Surely this matter should be taken to 
the Prime Minister and ultimate responsibility, 
undoubtedly, is hers in this matter and I hope 
she will intervene in order to prevent this kind 
of surrender to the Kapadias in a surprising 
manner. 

STATEMENT BY SHRI RAJNARAIN IN 
RELATION TO HIS SUSPENSION 

FROM THE HOUSE ON 24TH JULY, 
1974 

 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA)': It has no 
relevance. 


